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In the High Court Of Kerala

Case No : Writ Petition (C) No. 28754 Of 2020

Purushothaman APPELLANT

Vs

Thekkumbhagom Service Co-Operative Bank Ltd And Ors RESPONDENT

Date of Decision : 20-01-2021

Acts Referred:

Citation : (2021) 01 KL CK 0449

Hon'ble Judges : Sunil Thomas, J

Bench : Single Bench

Advocate : P. Ramakrishnan, Preethi Ramakrishnan, T.C. Krishna, C. Anil Kumar, 
Asha K. Shenoy, Pratap Abraham Varghese, T.R. Harikumar, Arjun Raghavan, R. 
Lakshmi Narayan, Bimal K Nath

Final Decision : Disposed Of

Judgement

1. The petitioner herein, who is a member of the first respondent co-operative
bank, has approached this Court contending that election proposed to be

held on 31/1/2021 shall be deferred considering that Thekkumbhagom Grama
Panchayath falls within a containment zone in the wake of Covid-19. It

was contended that, several members of the Society are expected to converge at
one point and that may facilitate spread of pandemic. Accordingly,

petitioner sought for deferring the election.

2. When the matter was taken up today, learned standing counsel for the
election commissioner Sri.R.Lakshmi Narayan submitted that, they have not

received any instructions either from the Local Administration or or from the
Health Authorities objecting to the the conduct of the election.

3. Hence, I find no reason to order postponement of election to another date.
However, it is made clear that appropriate decision shall be taken if any

instructions are received by the second respondent either from the local
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administration or from the health authorities. However, the election, which is

proposed to be held on 31/1/2021, shall be conducted strictly in accordance with
the guidelines issued by the Government in connection with the Covid

â?" 19 protocol.

The writ petition is disposed of as above.
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